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RE. : QUESTION OF PRIVILEGE

SHRIL P. G. SEN (Purnea) : Sir, we are
grieved to learn the floor of this House is
being used against us. We are being malig-
ned from within and ouiside, On the 26ih
November, when then the Rules Committee
Report about double-voting was before the
House Shri Randhir Singh state :

vgg U giw &1 faw wai 7EY frar
nar, uE #1 fax feg fad fear
mar, gq 120 f5 ox  sfen qdf
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Then Shri Kachwai said :
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The Indian Express on 2Tth November,
says &

*‘Mr, Randhir Singh (Congress —R)
pointed out that of the five members
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who have voted twice of the Bill four
belonged to the Old Congress and

only one of the New Cungress.”

This is how they have published it, There
are so many représentatives of the press
here and you have allowed them here so
that they could reproduce the exact procee-
dings of the House. Yet, somctimes even
when you want something to be expunged,
even that is published. We are the aggrieved
party. This has been done only to malign
us. This has been circulated in order to
injure us,

I will cite one more instance.
of the
says :
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Indian Express of the same date

“Desai’s son figures in exchange rac-
ket."

These are given in  banner headlines. This
is a pincer attack on the Chairman of the
Parly, as well as the party, the morality of
the party, by people who want to malign
our parly, Why should the name of Kanti-
lal Desai be used on the floor of the House
as one connected with gold smuggling 7
What was its relevance 7 ls it the proper
form? I would submit that it is a con-
tempt of the House. This matter should
be referred to the Privileges Commitiee
where the persons concerned will have
sufficient opporiunily to justify their con-
duct,

MR. SPEAKER : The hon. Member
mentioned it to me and he has now raised
it in the House. I have examined it. When
the hon. Member Randhir Singh, made a
statemenl in the House, at that time the
Report of the Rules Committee was also
before the House, During the discussion
there was a counter report by Shri Kamaloa-
yan Bajaj. The point to be examined is
whether the hon. Member has been wrongly
reporied or rightly reported. There is ver-
batim reporting here. The Rules Committee
report was also there. But the paper reports
what Members from the both sides say.

As for the inteniion of doing so just be
overemphasize one side and to under-
‘emphasize the other side, that is something
which, of course, depends on paper to
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paper. It is sometimes visible and Mem-
bers have raised this question.

In this particular case that came before
me, as the practice and convention goes,
I sent this to the paper and[ am informed
by the secretary that the paper has already
expressed its regrets.

SHRI P. G. SEN : That is not enough.
We have been injurned. A calculated injury
has been inflicated upon us.

MR. SPEAKER : The question for me
to consider is whether something said in the
House has becn reported wrongly,  If it is
reported as it is, I cannot go into the mauter
of overemphasis on this side or that, But
in spite of that the paper has sent its
regrets. [ hope, this matter stands closed.

SHRI P. G. SEN: It concerns the
prestige of the House, Why are they doing
it ?

MR. SPCAKER : We cannot control
them,

SHRI P. G. SEN:
calculated injury on us.

They inflicted a

MR. SPEKER :
their managements

The papers are run by

SEN : Their repre-
You have allowed him

SHRI P. G.
sentative is here,
here.

MR. SPEAKER : I do not allowed them
on conditions that they will do this or not
do that.

SHRI P. G. SEN :
them to report falsely ?

SHRI RANDHIR SINGH (Rohtak) : If
any injury is caused to them, they should be
sent to the hospital.

But you will allow

MR SPEAKER : It is all due to you.
Do not add oil to it. This matter should be
dropped.

As for the other matter about Shri
Kanti's case, [ think, it should not be re-
forred to here. That is already before me
.and [ am dealing with it,
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of Privilege
SHRI P. C. SEN : A calculated injury
has been inflicted upon us and on the House.
Whatever is happening here, the proceeding

are there. They can consult them., They
can consult you. They can consult
the Secretaries and every thing.

There is no secret here in the Lok Sabha,
Why has Shri Desa's son's name appeared
in the first one and in the second one the
double voting issue saying that the Congress
(O) h d done it ?

MR. SPEAKER : I have been editor
of some papers and [ have been a working
journalist. Very ofien in spite of our best
intentions something slips and all we did
was |0 express our rcgrots. The paper has
expressed reyret. What else do you want
them to do ? [ assure you that there is no
qnestion of privilege involved here. That is
very clear.

SHRI P. C. SEN : Regret is not enough.
They have said that the PTI had circulated
them this news.

MR. SPEAKER : In my own view the
regret is enough. [ have weighed every-
thing.

ot gow wT woArd (ISA) : AW
&Y 9oTU g G TE R, IT N grew F
gFTIFT T |

MR. SPEAKER : I think, it is wvery
nice on the part of the paper to have ex-
p d regret. 1 request hon. M just
to argee to my request to accept it and not
to prolong this matter.

As for the other matter, it is, already
pending before me. I am doing something
in this matier and am keeping Shri Desai
informed.



